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ATH BT ATH: ST
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1 151 BEil T 0.0162 (FF7¥) 0.0162
2 152 st Feft 0.0002 (FF7) 0.0002
3 155 IGEl FeT 0.0063 (F%Fa7 ) 0.0063
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4 10 IGELl FT 0.1568 (%7 ) 0.1568
5 185 IGELl Feft 0.146 (FFaT) 0.146
6 20 IGELl FeT 0.1929 (F#7 ) 0.1929
7 22 fasft eft 0.1732 (%247 0.1732
8 23 fasft eft 0.0436 (%247 0.0436
9 24 IGEl FT 0.0445 (Z#7 ) 0.0445
10 25 fasft eft 0.0896 (FF247) 0.0896
11 26 IGELl FeT 0.1635 (%37 ) 0.1635
12 28 fasft eft 0.1911 (FFTX ) 0.1911
13 29 fasft eft 0.0374 (277 0.0374
T T AT TS Igh
14 115 fasft eft 0.0283 (277 ) 0.0283
Total 1.2896

[®T. T. RW/NH-12037/2/MAH-MISC-ZONE-IV/3A]
ag FHE™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 28th November, 2025

S.0. 5495(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act,1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for
Construction of (widening/two lane/four lane with paved shoulder etc.,) maintenance, management and
operation of NH 160A in the stretch of land from Km.110/000 to Km.156/000 in the District of Palghar in the
state of Maharashtra, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, raise objections to the use of such land for the aforesaid purpose under sub-
section(1) of section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Sub Divisional Officer Jawhar , in
writing and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of
being heard, either in person or by a legal practitioner, and may, after hearing all such objections and after making
such further enquiry, if any, as the Competent Authority thinks necessary, by order, either Allow or disallow the
objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land to be covered under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.
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SCHEDULE

Brief description of the land to be acquired, with or without structure falling NH 160A within the stretch of the
land from Ex. Ch. 110/000 to Ex. Ch. 156/000 )(Mokhada-Jawhar Section) in the District of Palghar in the

Maharashtra.

|State: MAHARASHTRA

|IDistrict: PALGHAR

SL. No. [|Survey/Plot Number|| Type of Land (|Nature of Land Area Area
(in Local Unit) (in Hectares)

L1 | 2 | 3 [ 5 I 6 |
|Taluk: Jawhar |
[Village: Kelghar |
I [[151 ||Private [[Agricultural || 0.0162 (Hectare )| 0.0162]
2 [l152 ||Private lAgricultural || 0.0002 (Hectare )|| 0.0002]
|3 ||155 ||Private ||Agricultura1 || 0.0063 (Hectare )|| 0.0063|
[Taluk: Mokhada |
[Village: Gonde Khurd |
l4 10 ||Private |Agricultural || 0.1568 (Hectare )| 0.1568)|
|5 ”185 ||Private ”Agricultural || 0.146 (Hectare )“ 0.146|
l6 [l20 ||Private lAgricultural || 0.1929 (Hectare )|| 0.1929|
17 |22 ||Private lAgricultural || 0.1732 (Hectare )|, 0.1732]
8 123 ||Private lAgricultural || 0.0436 (Hectare )|| 0.0436|
lo |24 ||Private lAgricultural || 0.0445 (Hectare )| 0.0445|
[10 125 ||Private lAgricultural || 0.0896 (Hectare )|| 0.0896|
11 [l26 ||Private lAgricultural || 0.1635 (Hectare )|| 0.1635]
12 28 ||Private lAgricultural || 0.1911 (Hectare )| 0.1911]
|13 ||29 ||Private ”Agricultural || 0.0374 (Hectare )” 0.0374|
[Village: Gonde Budruk |
14 115 ||Private lAgricultural || 0.0283 (Hectare )| 0.0283)|
| Total|| 1.2896|

[F. No. RW/NH-12037/2/MAH-MISC-ZONE-I1V/3A]
SHAIKH AMINKHAN, Director
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